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HE MANIPUR AND TRIPURA (REPF AL OF LA\WS)
- ACT 1958
No. 35 OF 1958 :
, ‘ [6th Octover, 1958] -
. An Act to provide for the repeal of certam laws in force inthe
B , -+ Union territories of Manipur and Tripura.

B it endcted by Parliament in the Ninth Year of the Repubhc
“-of India as follows:— 5

i

Short title, NN Th1s Act may be called the Mampur and Tr1pura (Repeal of

~ Laws) Act 1958. )

Repealof 2. On and from the date on Whlch the Assam Co- operatlve Soc1e- Agsam Act T
fgoa_’(‘)‘p;‘;twe ties Act, 1949, is extended by notification under section 2 of -the of 1950. -
- Societies -~ Union Termtorles (Laws) -Act, 1950, to  the Union terrltory of 30 of 1950.

A°t’ I947 Manipur, the Manipur Co- operatlve Societies Act, 1947, shall stand

) repealed
S Repeal of . On and from the date on Wthh the Bombay Co-operatlve Bombay Act
- Tripura Co- Soc1et1es Act, 1925, or the Bombay Money-lenders ‘Act, 1946, is extend- Y11 of 192s.

* operative Bombay Act

and ed’ by netification under section 2 of the Union Territories (LaWs)' XXXI of |

l’g;’é‘:r!: ActS Act 1950, to the Union territory of Tripure, the Tripura Co-operative 19407f .
Soc1et1es Act of 1358 T.E. or the Tripura Kushid leamak Bldhl,zof 13?350,_
E

. . as the cdse may be, shall stand repealed. Tk

- s

\' Savings. 4 (1) The repeal ‘of any law by section 2. or sectmn 3 shall not

aﬁ'ect——
(a) the previous operatlon of such law or anythlng duly
R done or suffered thereunder,
T . (b) any right, privilege, obligation or liability acquired-,
S ' accrued or 1ncurred under- such law, .

N , ' (c) any penalty, forfeiture -or punlshment incurred ir

. respect of any offence committed . aga1nst such law, or
S - (d) any 1nvest1gat10n legal proceeding or remedy in respect
s _ of any such right,” privilege, obligation, 11ab111ty, penalty, for- :
: - feiture or punlshment as. aforesaid; :

| and any such lnvestlgatlon legal proceedmg or remedy may be
instituted, continued or enforced and any such penalty, forfeiture
or pumshment may be 1mposed -as if such law had not been: repealed _
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\ (2) Subject- to the ‘provisions contained in sub-section (1), any- .

- 'thing done or any action. .taken (1nc1ud1ng any appointment or
* . delegation made, notification, instruction or direction issued,.form,

‘bye-law or scheme framed; --certificate obtained, permit. or licence

granted or registration effected) under any law repealed by section

2 or section 3 shall be deemed to have been done or taken under the
corresponding provisions of the Act extended by notification as

provided in that section to the Union territory of Manipur or Trlpura

as the case.may be, and shall continue to be in force accordinzly

unless and until superseded by anythmg done or any actlon taken
under the said Act.
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